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NOTES OF THE REGISTRY 
	

ORDERS OF THE TRIBUNAL 

j 1 L 

Order i 1235Q33 

?ard 3hri Ach1nty Das1 fUOdt'.: 

the applicant and Shri P. .0 Rath, learned 

.:3LanUn1 Counsel(on whom Ti CO7 of this O. 

his been servc) 	 on, behalf of the 

Respondents/Railways. 

Raising a grievance against the 

Respondentsi inaction in responding to his. 

representations dated 26.12.2000 and 7.4.2003 
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NOTES OF THE REGISTRY 
	

ORDERS OF THE TRIBUNAL 

7reyinO before the Tribl to ISSUe 

directions to Re spondentsRai iways  to 

ante date his date of regularisation w.e.f. 

1.4.1917 3,  the ap1icant(Lingaraj), w4 

retired from railway service on serarinuation 

n 31.10.2000 having his services been 

regularised against Group_D(Pd.R.) w.e.f. 

01.02.1991, in this Original Application 

under Section 19 of the A.T.Act, 1985, 

has: played...  as a trump card • a. 

circular/letter dated 13.8.2001 (issued from 

the Office of the C .P .0 ./GRC) in support of 

his claim. The relevant circular/letter dated 

13.8.2001 issued to D.R.M.(P)  of various 

Divisions of the Railways stipulatesas under: 

Sub: Regularisatiori of services 
of Railway employees  w.e.f. 
1.4.1973 againSt PCR Post : 

Of late the Railway Administration 
has been facing a huge nixnber of 
Court Cases arising out of prayer 
for seeking the benefit of regula_ 
risation of services of Railway 
erinloyees who were on the roll of 
Construction thit and who had 
comple ted three ye ars of con tinus 
service. They are mainly aggrieved 
by the fact that many junior 
employees have got the same benefit 
by virtue of the verdict delivered 
by the Ibn' hie CAT/C iL in earl je  r 
cases, 

ts dc sired by CPO, a Committee 
com'rising of Dy ,COP (H)/Ga and 
3r.DOPP has been constituted 
which will go through the endjn 
court cases of similarly situate 
and circurnstanced in nature and 
indicate suiteblE3 Course of act.L' 

You are therefore, requestc:' 
to locate/identify such cases 
inform the said Committee for 
approriate action accordingly 

j bringing the aforesaid lettc 

circular of the Railways, to--the notice : 

Tribunal, the learned counsel for the aplica 

- 



'rayed fort a direction to Respondents/Railways to 

place the matter/his grievance hefore the Cornrnjttjze 

set up for the purpose of deciding the issue as 

raised in this Original iVplication. Shri RL.Rath, 

learned Standing Counsel submitted that he does not 

have any objection for the applicant' s case be ing 

considered by the aforesaid Committee, but he is not 

- 	certein whether after bifurcation of $ .. .Railw a s, 

the said Committee is in e::istcnc. to consi':er the 

(cases  of this nature. 

in the afreseid premises, witheut enterin-i 

into the merits of the case, we direct the Ispondent. 

Railways to place the grievances of the appllcant(as 

raised in this 0 .A.) before the Committee cons titute. 

in pursuance of circular/letter dated 13.8 .2001 .provicd 

that the said Committee is a standing Committee and is  
the Respondents 411 be well 

considering the cases of this naturoisto constjt:ute 

a Committee to consider the cases of this nature, which 

shall consider the case of the applicant under the r.: . 

rules and instructions on the subject at the ear1jet 

de spatch. 

with this, we dispose of this Original Vplication 

at the stage of admission. No costs. 	 A 
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